IN THE INCOME TAX APPELLATE TRIBUNAL
PUNE BENCH “SMC”, PUNE

BEFORE SHRI R.S. SYAL, VICE PRESIDENT

3R 31T F. / ITA No.157 /PUN/2022
iob-I?J'IIUI dY / Assessment Year : 2012-13

Subhashchandra R. Chechani, ACIT,

Plot No.B-76, Vs. Central Circle-1,
Near Balaji Mandir, Aurangabad
Sambhaji Nagar,

Jalna — 431 203
PAN : AAPPC5076P
(Appellant) Respondent)

3R 3191 F. / ITA No.158 /PUN/2022
[T TY0T 9§ / Assessment Year : 2012-13

Subhashchandra R. Chechani HUF, ACIT,

Plot No.B-76, Vs. Central Circle-1,
Near Balaji Mandir, Aurangabad
Sambhaji Nagar,

Jalna — 431 203
PAN : AAAHC7243R

(Appellant) Respondent)
Appellant by None
Respondent by Shri S.P. Walimbe
Date of hearing 29-03-2022
Date of pronouncement 29-03-2022
AT / ORDER

PER R.S.SYAL, VP :

These two appeals by the related but different assessees arise
out of the orders passed by the CIT(Appeals)-12, Pune on 29-10-
2021 in relation to the assessment year 2012-13. Since both the
appeals are based on similar facts and identical grounds, I am,
therefore, proceeding to dispose them off by this consolidated order

for the sake of convenience.
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2. Shorn off unnecessary details, it is seen that the assessment
orders in both the cases were passed u/s.144 r.w.s.147 of the Act
making certain additions. Appeals were filed by both the assessees
before the 1d. CIT(A), who i1ssued certain notices which remained
unresponded. As a result of that, both the appeals came to be
dismissed. The case of the assesses is that adequate opportunity of
hearing was not granted by both the authorities. Considering the
entirety of the facts and circumstances prevailing in the instant cases,
wherein the assessment orders were also framed ex parte u/s.144 and
the appeals were also disposed of in the absence of the assessee, I am
of the considered opinion that it would be just and fair if the
impugned orders are set-aside and the matter is restored to the file of
AQO. T order accordingly and direct him to frame the assessments
afresh as per law and after allowing reasonable opportunity of
hearing to the assessee.

3. In the result, both the appeals are allowed for statistical
purposes.

Order pronounced in the Open Court on 29™ March, 2022.
Sd/-

(R.S.SYAL)
34q1eqel/ VICE PRESIDENT
gUTPune; ﬁtsrm Dated : 29" March, 2022
Satish
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3reer S gfAfe™ 3™ / Copy of the Order is forwarded to :

L. 3rdyemeff/ The Appellant;

2. gcgdt/ The Respondent;

3. The CIT(A)-12, Pune

4. The Pr.CIT concerned

S femetrr wfafafer, smaent el sifereRzoT, gor “smcC”

/ DR ‘SMC’, ITAT, Pune;
6. IS BISA / Guard file.

HTSATTHAR/ BY ORDER,

/l True Copy // Senior Private Secretary
AR YTt 3HfYHROT GOl / ITAT, Pune
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